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UNITED NATIONS

G E N E R A L
A S S E M B L Y

Distr.
LIMITED

A/RES/2101 (XX)
19 January 1966

Twentieth session
Agenda item 104

RESOLUTION ADOPTED BY THE GENERAL ASSEMBLY

/on the report of the Sixth Committee (A/6I8O)J

2101 (XX). Amendment to Article 109 of the Charter of the
United Nations

The General Assembly,

Considering that the Charter of the United Nations has been amended to

provide that the membership of the Security Council; as provided in Article 23,

should be increased from eleven to fifteen and that decisions of the Security

Council should be taken,, as provided in Article 27, by an affirmative vote of nine

members instead of seven,

Considering that these amendments make it necessary also to amend Article 109

of the. Charter,

1. Decides to adopt, in accordance with Article I08 of the Charter of the

United Nations, the following amendment to the Charter and to submit it for

ratification by the States Members of the United Nations:

In Article 109> paragraph 1, the word "seven" in the first sentence shall

be replaced by the word "nine";

2. Calls upon all Member States to ratify the above amendment, in accordance

with their respective constitutional processes, at the earliest possible date.

plenary meeting',
20 December I965.

66-01461



N A T I O N S UNIES

A S S E M B L E E
G E N E R A L E

Distr.
LBÎITEE

A/KES/2101 (XX)
19 janvier I966

Vingtième session
Point 104 de l'ordre du jour

RESOLUTION ADOPTEE PAR L'ASSAMBLEE GENERALE

/sur le rapport de la Sixième Commission (A/618O_)/

2101 (XX) . Amendement de l'Article 109 de la Charte

des Nations Unies

L'Assemblée générale,

Considérant que la Charte des Nations Unies a été modifiée à l'effet de

porter le nombre des membres du Conseil de sécurité., qui est arrêté à l'Article 23;

de onze à quinze, et de subordonner l'adoption des décisions du Conseil de sécurité,

qui font l'bbjet de l'Article 27, à un vote affirmatif de neuf membres au lieu

de sept,

Considérant que, corme suite à ces amendements, il est également nécessaire

de modifier l'Article 109 de la Charte,

1. Décide d'adopter, conformément à l'Article 108 de la Charte des

Nations Unies, l'amendement ci-après à la Charte et de le soumettre à la

ratification des Etats Membres de l'Organisation des Nations Unies :

Au paragraphe 1 de l'Article I09, le mot "sept", qui figure dans la

première phrase, est remplacé par le mot "neuf";

2. Demande à tous les Etats Membres de ratifier l'amendement ci-dessus,

conformément à leurs règles constitutionnelles respectives, à une date aussi

rapprochée que possible.

séance_ plénière,
20 décembre 196.5.

66-01462
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UNIDAS M s t r .
LMETADA

A S A M B L E A (XX)

G E N E R A L mrzeuim

Vigésimc periodo de sesiones
Tema 10*+ del programa

RESOjQJCION APEOBADA POR LA ASAMBLEA GENERAL

/sobre la base del informe de la Sexta Comisiô'n (A/6l8QJ7

2101 (XX). Reforma_del Articulo 109 de la^Carta de las Kaclones Unidas

La Asaroblea General,

Considerando que se ha modificado la Carta de las Eaciones Unidas en el sentido

de que el numéro de miembros del Consejo de Seguridad, conforme al Articulo 23, pasa

de once a quince y de que las decisiones del Consejo de Seguridad, conforme al

Articulo 27, han de adoptarse por el voto afirmativo de nueve miembros y no de siete,

Considérando que taies enraiendas obligan a modificar también el Articulo 109

de la Carta,

1. Decide aprobar la siguiente enmienda de la Carta de las Naciones Unidas,

de co£d?ormidad con el Articulo 108 de la misma, y someterla a la ratificacién de los

Estados Miembros de las Haciones Unidas:

En el parrafo 1 del Articulo 109, queda sustituida la palabra "siete", que

figura en la primera frase, por la palabra "nueve";

2. Pide a todos los Estados Miembros que ratifiquen la enmienda que antecede,

de conforraidad con sus respectivos proceâiaientos constitucionales, a la mayor

brevedad posible.

. sesidn plenaria,
20 de diciembre de 1965.

66-01463
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PE30JHOUMH, nPMHi?.2AH rEHEPAJIBHOft ACCAMEJÏEEft

^ o flOKjiaay l e c T o r o KOMHTeTa (A/618027

2101 (XX). H'-ilfiaBK?- K CTaTBe 109 y

BO BKMMa.HKe, xiTO B YcTas 0praHH3aE[MM 06'BeaMHeHHHX Ha

BHeceHa nonpaBKa, KOTopoî-î npeaycMaTpwBaeTCH, ^ITO coc i aB CoBeTa

Ee30na.CH.0cTM, npegycMOTpeHHtiM CTaTteM 2 3 , aojiaceH <5&ITB yBejinueH c

go nHTiiaaEtaTH tijieHOB H ^ T O pemeHMa CoBeTa Ee3onacHocTM

npn3HaiOTca npMHHTHMW, KaK 3TO npegycMOTpeHo B CTaTBe 2 7 , Koraa 3a

HMX nogaHti ro j ioca geBHTM, a He ceMM tuieHOB CoBeTa,

BO BHHMaHMe, ÎTO a r a nonpaBKM BBI3BIBaE!T H60(5X0flHMOCTB

H3MeHeHHM B CTaTBK) 109

nocTaHOBJiaeT corjiacHO CTaTte 108 ycTaBa OpraHKsanHH

iHHft npwHHTB coiegyiomyio nonpaBKy K ycTaBy H npescTaBHTB e e

paTMtJiMKaupMM rocygapcTBaMM-^JieHaMM OpraHHsarçMM OC-BegMHeHHBix

B nepBOM npegjioseHMM nyHKTa 1 CTaTBH 109 3aMeHMTB CJIOBO "

CJIOBOM ' geBSTH1 %

2 . npH3HBaeT Bee rocyaapcTBa-^JieHOB 0praHM3aiiMM KaK MOS:HO

cKopee paTM$MU.MpoBaTB yKa3aHHyio BBime nonpaBKy B cooTBeTCXBHH c HX

1404-e njieHapHoe 3acegaHne,
20 aeKaCpg 1965 roga

66-01464
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PROTOCOL OF ENTRY INTO FORCE OF THE AMENDMENT TO ARTICLE 109 OF THE CHARTER
OF THE UNITED NATIONS ADOPTED BY THE GENERAL ASSEMBLY IN RESOLUTION

2101 (XX) OF 20 DECEMBER 1965

WHEREAS A r t i c l e 108 of t h e Charter o f t h e United Nations provides a s f o l l o w s :

"Article 108

"Amendments to the present Charter shall come into force for a l l Members
of the United Nations when they have been adopted by a vote of two thirds
of the members of the General Assembly and ratified in accordance with
their respective constitutional processes by two thirds of the Members
of the United Nations, including a l l the permanent members of the
Security Council.",

WHEREAS, pursuant to the said Article 108, the General Assembly of the United

Nations, in resolution 2101 (XX) of 20 December 1965, adopted the following amendment

to Article 109 of the Charter of the United Nations:

"In Article 109, paragraph 1, the word 'seven1 in the first senter ce shall
be replaced by the word "nine"1;

WHEREAS the requirements of the said Article 108 with respect to the ratification

of the above-mentioned amendment were fulf i l led by 12 June 1968 as shown in the Annex

to this Protocol, and the said amendment entered into force on that day for a l l

Members of the United Nations,

AND WHEREAS the text of Article 109, paragraph 1, of the Charter of the United

Nations, as amended, reads as follows:

"Article 109

"1. A General Conference of the Members of the United Nations for the
purpose of reviewing the present Charter may be held at a date and place
to be fixed by a two-thirds vote of the members of the General Assembly
and by a vote of any nine members of the Security Council. Each Member
of the United Nations shall have one vote in the conference.",

NOW, THEREFORE, I , U THAW, Secretary-General of the United Natiors, sign this

Protocol in two original copies in the Chinese, English, French, Russian and Spanish

languages, of which one shall be deposited in the archives of the Secretariat of the

United Nations and the other transmitted to the Government of the United States of

America as the depositary of the Charter of the United Natiors. Copies of this

Protocol shall be communicated to a l l Members of the United Nations.

DONE AT THE HEADQUARTERS OF THE UNITED NATIONS, NEW YORK, this twelfth day of

June, one thousand nine hundred and sixty-eight.

Q\^£\>~t£~-~~^
Secretary-General



A N N E X

TO THE PROTOCOL OF ENTRY INTO FORCE OF THE AMENDMENT
CHARTER OF THE UNITED NATIONS, ADOPfED BY THE

RESOLUTION 2101 (XX) OF 20 DECEMBER

TO ARTICLE 109 OF THE
iiiNiiRAL A3SS:-uiY
1965

Lis t of Members having deposited instruments of r a t i f i c a t i o n of the above-

mentioned amendment with t h e Secretary-General as at

Member

Jordan
Malawi
Trinidad and Tobago
Malaysia
Niger
Norway
Dominican Republic
Ecuador
New Zealand
Cyprus
Bulgaria
Congo (Democratic Republic of)
Thailand
Guatemala
Kenya
United Republic of Tanzania
Iceland
Belgium
Dahomey
Malta
China
Canada
Gambia
India
Brazi l
Jamaica
Sweden
Upper Volta
Nepal
Singapore
Bolivia
Ethiopia
Pakistan
Tunisia
Ceylon
Israel

12 June I960.

Date of DeDOsit

25 March 1966
11 April 1966
22 April 1966
28 April 1966
28 April 1966
29 April 1966
4 May 1966
5 May 1966

20 May 1966
31 May 1966

2 June 1966
9 June 1966
9 June 1966

16 June 1966
16 June 1966
20 June 1966
21 June 1966
29 June 1966
29 June 1966
30 June 1966

8 July 1966
11 July 1966
11 July 1966
11 July 1966
12 July 1966
12 July 1966
15 July 1966
18 July 1966
20 July 1966
25 July 1966
28 July 1966
28 July 1966
10 August 1966
23 August 1966
24 August 1966
29 August 1966

1



Member

Ghana
Rwanda
Ireland
Byelorussian Soviet Socialist Republic
Union of Soviet Socialist Republics
Australia
Austria
Czechoslovakia
Albania
United Kingdom of Great Britain

and Northern Ireland
Laos
Spain
Ukrainian Soviet Socialist Republic
Afghanistan
Morocco
Netherlands
Finland
Iraq
Romania
Iran
United Arab Republic
Yugoslavia
Turkey
Argentina
Mexico
Hungary
Poland
Denmark
United States of America
Burma
Nigeria
Libya
Paraguay
Philippines
France
Kuwait
Venezuela
Italy
Syria
Luxembourg
Ivory Coast
Madagascar
Sierra Leone
Guyana
Sudan
Togo
Botswana

(Annex)

Date of Deposit

8 September 1966
9 September 1966
20 September 1966
21 September 1966
22 September 1966
27 September 1966
29 September 1966
7 October 1966
12 October 1966

19 October 1966
21 October 1966
28 October 1966
1 November 1966
16 November 1966
27 December 1966
5 January 1967

11 January 1967
12 January 1967
12 January 1967
13 January 1967
23 January 1967
13 March 1967
16 March 1967
12 April 1967
18 April 1967
U May 1967
22 May 1967
31 May 1967
31 May 1967
8 June 1967

15 June 1967
3 August 1967
7 August 1967
2 October 1967

18 October 1967
26 October 1967
9 November 196?
U December 1967
8 December 1967

12 December 1967
15 January 1968
23 January 1968
2^ January 1968
31 January 1968
2k April 1968
U May 1968
12 June 1968
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Total number of instruments deposited: 83

Membership in the United Nations as at 12 June 1968: 12k

Number of ratifications required uixler Article 108
of the Charter of the United Nations to bring the
amendment into force (two thirds of the Members
of the United Nations, including all the permanent
members of the Security Council): 83

The last instrument of ratification fulfilling the
above-mentioned requirements was dejwsited on: 12 June I968

Date of entry into force of the amendment for all
the Members of the United Nations: 12 June I968



PROTOCOLE D'ENTREE EN VIGUEUR DE L'AMENDEMENT A L'ARTICLE 109 DE LA
CHARTE DES NATIONS UNIES ADOPTE PAR L'ASSEMBLEE GENERALE DANS SA

RESOLUTION 2101 (XX) DU 20 DECEMBRE 1965

CONSIDERANT que l'Article lOfl de la Charte des Nations Unies dispose ce qui

suit :

"Article 108

"Les amendements à la présente Charte entreront en vigueur pour tous les
Membres des Nations Unies quand ils auront été adoptés à la majorité des
deux tiers des membres de l'Assemblée générale et ratifiés, conformément à
leurs règles constitutionnelles respectives, par les deux tiers des Membres
de l'Organisation, y compris tous les membres permanents du Conseil de
sécurité.",

CONSIDERANT que, conformément aux dispositions dudit Article IO8, l'Assemblée

générale des Nations Unies a adopté dans sa résolution 2101 (XX) du 20 décembre 1965

l'amendement suivant à l'Article 109 de la Charte des Nations Unies :

"Au paragraphe 1 de l'Article 109, le mot 'sept', qui figure dans la
première phrase, est remplacé par le mot 'neuf'";

CONSIDERANT que les conditions prescrites dans ledit Article 108 en ce qui

concerne la ratification de l'amendement susmentionné ont été remplies le

12 Juin 1968, comme l'indique l'Annexe au présent Protocole, et que ledit amendement

est entré en vigueur à cette date pour tous les Membres de l'Organisation des

Nations Unies,

CONSIDERANT que le texte du paragraphe 1 de l'Article 109 de la Charte des

Nations Unies, sous sa forme modifiée, est ainsi conçu :

"Article 109

"1* Une conférence générale des Membres des Nations Unies, aux fins
d'une revision de la présente Charte, pourra être réunie aux l ieu et date
qui seront fixés par un vote de l'Assemblée générale à la majorité des
deux t i e r s et par un vote de neuf quelconques des membres du Conseil de
sécuri té . Chaque Membre de l'Organisation disposera d'une voix à la
conférence.",



- 2 -

NOUS, U THANT, Secrétaire général de l'Organisation des Nations Unies, signons

le présent Protocole en deux exemplaires originaux fa i ts dans les langues anglaise,

chinoise, espagnole, française et russe, dont l 'un sera déposé dans les archives du

Secrétariat de l'Organisation des Nations Unies et l ' au t re transmis au Gouvernement

des Etats-Unis d'Amérique en sa qualité de dépositaire de la Charte des

Nations Unies. Copie du présent Protocole sera communiquée à tous les Membres de

l'Organisation des Nations Unies.

FAIT AU SIEGE DE L'ORGANISATION DES NATIONS UNIES, A NEW YORK, le douzième

Jour du mois de juin mil neuf cent soixante-huit.

Le Secrétaire général
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A N N E X E

DE L'AMENDEMENT A L'ARTICLE 109 DE LA
DKS NATIONS UNIES ADOPTS PAR L«ASS:-3ffiLSS GENERALE DANS SA

RESOLUTION 2 1 0 1 (XX) DU 2 0

Liste des Membres ayant

l'amendement susmentionné auprès

Membres

Jordanie
Malawi
Trinité-et-Tobago
Kalaisie
Nit»er
Norvège
République Dominicaine
'îquateur
Nouvelle-Zélande
Chypre
Bulgarie
Conço (République démocratique
Thaïlande
Guatemala
Kenya
République-Unie de Tanzanie
Islande
Belfdque
Dahomey
Malte
Chine
Canada
Gambie
Inde
Brésil
Jamaïque
Suède
Haute-Volta
Népal
Singapour
Bolivie
Ethiopie
Pakistan
Tunisie
Ceylan
Israël

déposé l e u r s

du Secré ta i re

du)

DECEMBRE 1965

CHARTE

instruments de ratification de

général, au 12

?5
11
22
28
28
29

k
5

20
31

2
9
9

16
16
20
21
29
29
30

8
11
11
11
12
12
15
18
20
25
28
28
10
23
24
29

juin 196É

Date du dépôt

mars
avril
avril
avril
avril
avril
mai
mai
mai
mai
juin
juin
Juin
juin
juin
Juin
Juin
juin
juin
juin
juillet
juillet
juillet
juillet
juillet
juillet
juillet
juillet
juillet
juillet
Juillet
juillet
août
août
août
août

1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
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Membres

Ghana
Rwanda
Irlande
République s o c i a l i s t e soviét ique de Bié loruss ie
Union des Républiques social istes . , soviét iques
Australie
Autriche
Tchécoslovaquie
Albanie
Royaume-Uni de Grande-Bretagne e t d'Irlande

du Nord
Laos
Sspajrne
République socialiste soviétique d'Ukraine
Afghanistan
Maroc
Pays-Bas
Finlande
Irak
Roumanie
Iran
République arabe unie
Yougoslavie
Turquie
Argentine
Mexique
Hongrie
Pologne ,
Danenark
Etats-Unis d'Amérique
3irmar.ie
Nigeria
Libye
Pararuay
Philippines
France
Koweït
Venezuela
Italie
Syrie
Luxembourg
CSte d'Ivoire
Madagascar
Sierra Leone
Guyane
Soudan
Togo
Botswana

Date du dépôt

8 septembre
9 septembre

20 septembre
21 septembre
22 septembre
27 septembre
29 septembre
7 octobre

12 octobre

19 octobre
21 octobre
28 octobre

1 novembre
16 novembre
27 décembre

5 Janvier
H Janvier
12 Janvier
12 Janvier
13 Janvier
23 Janvier
13 mars
16 mars
12 avril
18 avril
4 mai

22 mai
31 mai
31 mai
8 Juin

15 Juin
3 août
7 août
2 octobre

18 octobre
26 octobre

9 novembre
4 décembre
8 décembre

12 décembre
15 janvier
23 janvier
24 Janvier
31 janvier
24 avril
14 mai
12 Juin

1966
1966
1966
1966
1966
1966
1966
1966
1966

1966
1966
1966
1966
1966
1966
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1968
1968
1968
1968
1968
1968
1968
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Nombre to ta l d'instruments déposés : 83

Nombre des Membres de l'Organisation des Nations
Unies au 12 juin 1968 : 12A

Nombre de rat i f icat ions exigé aux termes de l 'Ar-
t i c l e 108 de la Charte des Nations Unies pour
l 'entrée en vigueur de l'amendement (deux t i e r s
des Membres de l'Organisation, y compris tous
les membres permanents du Conseil de sécurité) : 83

Le dépôt du dernier instrument de ra t i f icat ion,
du fait duquel les conditions précitées se
trouvent remplies, a été effectué le : 12 juin 1968

Date d'entrée en vigueur de l'amendement pour
tous les Membres de l'Organisation des Nations
Unies : 12 juin I968



UPOTOKOJ 0 BCTynjKHMM B CfLU EOHPâBOK K CTATiE 1 0 0 FCTÀBA0 C OPTÂHMaà
0BLE4KHEHHUX HAiptiL nPfHHTMX FKHEPJJGbHOl ACCAMBJKEft P S 3 0 H I S B I

E101 (XX) OT £ 0 ADCAEPS 1905

HFMHmAfl BO HH1MAHHE, n o a OT»TI>« 108 J e m a a Oprasxsaipai 06%*XKH«HKHX

108

x sMorosoimtf 7oTa»y BOTfmrar B OKJJ XJU BO«X

nooji* TOPO xax OH» npKHjmi XByua Tpermx rojioooB
IJI«HOB rea«pajn>Hoi kao&MÔAou m paT»$«njrpoBaHK, B OOOTB»TOTBXK O MZ

«OHOTwryrpioHJiol npoi^axypot» XByiui rpernoi HJI«HOB Opranisamoi, SXJDD-

BO9X aoOTOHHHHX «««BOB COBOTA B«8OnaOBOOTHa,

BO aHHMâHHE, «TO 5B OOOTBeTOTBHK O BHBejncas&BHOi OTaTfcel 1 0 8 ,

r«BepaJD>aaji AOQBM6M H Opnuaiia&ipai 06%«XKB«HBHZ Haxpti npHHJua sa ooBOBaam
8101 (XX) OT SO xexaopa 1965 ro*a oasxznQr» nonpaaKy K

109 yoTSLBa OpraBHsaxQai 06%«XHH«SHKZ

*B nepBOM np«xjiox«BKK ufnxm 1 oTaTbK 109 S«J<«BKTB OJIOBO

' o e m 1 eaoBOM "AOBOTH")

nPHHHMAfl BO BHHM4HHE, «no Tp»6oBamjui yxaamaaol oTaTUi 108 a OTHOB*-
a K * p&TKitKKAQXH BueynouHByTOi nonpaBXH àuxit somommi x IB XXMX 1968 r . ,
xax yxasano B rrpiuio««Eioi K aaoTosB,ei«y nporoxojy, H qro x&HHaa nonpaBxa

B OlUjr B »TOT *8Hi, MA* B0«X %I«BOB OpraBXaaipai 06%«XKH«BBHZ

M nplHHMAfl BO BHMVAHire, <zro T«KOT nymxTa 1 oTaTBK 109
06%»jpœeHHHx Haipdl o BBeoemioi nonpasKol

109

1. C nejojo n«pecMorpa aaoTojowro Yorasa MOX«T 6HTI> oossaxa

esmui IJIVHOB Oprajusaipai 06%*xxBeHKKz Bamta B

OpOK • B M«OT« t KOTOpHe JtOJOKHH 6HTI> OnpeX«Jt«BH ABjnUt Tp«TflMX

rojioooB IU«BOB rea«pajD,Hoi Aooan6a«a K roaooaaoi JOO6HZ ««BJIT»

« • H O B 0oB«ra EesonaoBooTK. Kasxvt UX«H Opransaipai 6y««T XM«TB

Ha xoH^»p«HHH» ojpra rojioo",



a, y TAB, r»B»paji»mdl osxparapi» OpraHHsumK O6%«XWI0BHK£

H&CKÊ. noxmtoKBU» MaQ*©japtf npoTOKO* B XBJX noxJniHHHX sxaeMmiiipaz H&

HOnaxoKOM, imaioKOM, sgpaHj^fsoKon H pyooxoy «aiacas9 x@
»xa*iou«p oj|R«*ois H& xpaBOHM® B apzHB C*xp«TapxaT&

OpraHxaaipui 06%«JPCH«HHMX Haqxl, a xFST^oi napexaeTO» npaBXT«ju>OTBy
CO#XHH«X»KS: IT&TOB AM»PHKK xax MmnoBuwpwD yorasa Opraxxsaipfx 06««AI(B«HHU2

HaxpuE, KonxM Hao»o*m«r© nporoxo^a np«npoBosxai>roA BOOM <uoHai< OpraHxaaiqai

COCTABJEHO B UEHTPAJiHUX yHPBJMEHMaX 0PriHM3AmJH OEbBMBEHHbDL HAIQIII,
Hi>x«-iopx«t xB*xaxia\roro HBBJI ruomm *»BaTboor aeoT&Awoaf iwToro roxa.

oexperapb



K apoTOKOjy

nPUOXEHME

o BcrynjEHMi B cMjy DOIIPABKI K CTATLE 109 JCTABA
nprAinr<tAî fv mTMtmrmmnuY HAÎÏW fi. HPÏCTOÏTOS rRHRPAJHioS ACCAUEJEEH

PE3()lH3ÎEa 8101 (XX) ÔT 80 4EKAEPH 1065 TÔ A

Cnxoox nJt0HOB OpraHKsaipfx, o^aaaxx Ha xpaxeHxe reHepu&Houy oexperap»
X IE XXEA 1068 I

nonpasx*:

UftJtffBH
T*ptrRKJIn-J| M
ifaàRftSKH
Hiirep
HopB*rnA
Jfnifirawva|f AI

dKBaxop

Kxnp
Boirapicfl
XOHTO IABMI
TaïuaHA
rsaveioua
KeHMH
OÔ16XXH0HHE
HojftHJtWH
BeXbTHA

4arou0ii
Maa&ra
KxTaft
Rim ira

MHXXA
RpaaH.nifr
fluatxa
IB0XQUI
BepxHaa BOJ
H«muE
CxHranyp
BOJOCBXH
3fH0AlR8
HaxxoTax
Tysxo
U0KJIOH
Hspajub
ran
PyaHxa
HiNnfenjnfff
B0JopyccKa£

•.paTX$NKaE(HOHHH0 rpaMOTU, OTHOOHDX0OH K BUDOyHOItHHyTOH

)praHB8aipaf j5p.T& QAa.vx Ha

85 Mapra
11 axrpexH

Toôaro 88 anpexa
88 anpoxH
88 anpajui
89 anpoxti

caa PeonyCjKKa 4 lias
5 ma

IAXH 80 Man
31 nan

8 HKHA
>KpaTvq0ORafl Paonyôjunca) 9 MX»H

9 MX2HJI
1 6 XEHfl
1 6 MJQHH

ia Poonyôjxxa TaHsaHHH 80 KKBH
8 1 KEHH
8 9 HKHH
8 9 KBHJI
30 HJoaa

8 MBxa
1 1 HJCUfl
11 mua
1 1 IO0IH
19 xfiis
1 8 HJWUi
15 xzuui

Dbra 18 mua
SO HKUA
8 5 HJUA
88 xxxia
88 Hxua
10 aBiyoTa
83 aaryora
84 aBiyora
89 aaryora

8 O0HTa6pa
9 COHTAÔpa

8 0 oeBTaÔpa
t CCP 81 ooHTa6pa

COX» COB0TOKKX CoiÇKSLJHOTinîeCKKX
P0ony6jDa[ 88 oeHTAÔpa

zpaHeHMe

1966 r .
1966 r .
1966 r .
1966 r .
1966 r .
1966 r .
1966 r .
1966 r .
1966 r .
1966 r .
1966 r .
1966 r .
1966 r .
1966 r .
1966 r .
1966 r .
1966 r .
1966 r .
1966 r .
1966 r .
1966 r .
1966 r
1966 r .
1966 r .
1966 r
1966 r.
1966 r.
1966 r.
1966 r.
1966 r.
1966 r.
1966 r.
1966 r.
1966 r.
1966 r.
1966 r.
1966 r.
1966 r.
1966 v
• V w W X •

1966 r.

1966 r.
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^X9V Oppawiïsaipr'7

ABOTpajDU
ABOTpXfl
lexoojtoBaxxjK
AjiOaxxji
Co JÇMM MMO KopOJIVBOTBO
Xaoo
lonaxxH
yxpaxHOxaji CCP
AtgnpaHXOTax
Mapoxxo

Ipax
PyiOZHHH
Ip&H
06«t*jUtH«HHa« Apaôex&g Pecnyojuoca
JQtT'OC J K & J E D U S

AprexTXsa
Ifoxoxxa
Bsxrpxx
Qojoaa
«ZJaxHH
CoexKH«HKHa Bvam Aiiepxxx
BxpMa
HxrepxA
JXBXfl
napmraaf

«paxipa
KyBaftr

MT&JDM

CxpxR
JÊnoBMûy pr
B«p«r OJIOHOBOI KOOTH
Maxaraoxap

Toro
BoTosaxa

(H]

87 o«HT«6p«
89 o«BT«6pe

7 oxTJtôps:
18 OK¥ll6pJI
1 9 AOKaOpH
8 1 OKTffôpjE
88 oxT*6pji

1 HO«6pH
16 BO«6ps
87 xoxaÔpiE

5 HBBapj:
11 flBBapR
18 flBBapK
18 oxBapji
13 HEBapa

13 uapra
16 Mapra
18 axxp«j£
18 anp«ju
4 M°ff

88 nan
31 uaa
3 1 Mas?

8 jams?.
15 nou
3 aBiyora
7 asiyoTa
8 OKTX6pJE

18 OK?«6p«
86 OKfn6pa

9 BOffÔpfl
4 xexa6pa
8 fl«Ka6pa

18 xexaOps
x o *ffci fM^PJt
83 flBBapR
84 HEBapH
3 1 HHBapji
84 anpeJU!
14 wff
1 8 XBHiS

Etxaoxexx® )

L zpaxexxe

1966 r.
1966 r.
1966 r .
1966 r .
1966 r.
1966 r.
1966 r.
1966 r9

1966 r .
1966 r.
1967 r.
1967 r.
1967 r.
1967 r.
1967 r.
1967 r.
1967 r .
1967 r.
1967 r .
1967 r.
1967 r.
1967 r.
1967 r.
1967 r.
1967 r.
1967 r.
1967 r.
1967 r.
1967 r«
1967 r.
1967 r.
1967 r.
1967 r.
1967 r.
1967 r.
1968 r.
1968 r .
1968 r.
1968 r.
1968 r.
1968 r.
1968 r.
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PROTOCCLO DE ENTRADA EN VIGOR DE LA REFORMA AL ARTICULO 1 0 9 DE LA
CARTA DE LAS NACIONES UNIDAS, APROBADA POR LA ASAMBLEA GENERAL EN

SU RESOLUCION 2 1 0 1 (XX) DE 2 0 DE DICIEMBRE DE 1 9 6 5

CONSIDERANDO que el Artlculo 108 de la Carta de las Naciones Unldas dispone lo

slgulente:

"Artlculo 108

"Las reformas a la présente Carta entraran en vigor para todos los
Miembros de las Naelones Unldas cuando hayan sldo adoptadas por el voto
de las dos terceras partes de los Mlembros de la Asanblea General y
ratlficadas, de confomldad con sus respectives procedlnlentos constitu-
er ionale s, por las dos terceras partes de los Mienbros de las Naciones
Unldas, lncluyendo a todos los mienbros permanentes del Consejo de
Segurldad.",

QUE, conforme a dlcho Artlculo 106, la Asanblea General de las Naciones Unldas

adopta, en su resoluclon 2101 (XX) de 20 de dlciembre de 1965, la slgulente reforma

al Artlculo 109 de la Carta de las Naciones Uhldae:

"En el parrafo 1 del Artlculo 109, queda sustltulda la palabra
"slete", que figura en la primera frase, por la palabra "nueve";",

QUE el requisite exlgldo por el Artlculo 108 respecto de la ratificaclân de la

reforma arrlba menclonada quedé satlsfecho el 12 de Junlo de 1968, aegun se lndlca

en el Anexo a este Protocolo, y que tal reforma entrô en vigor en esa fecha para

todos los Miembros de las Naciones Untdas.

Y ÇUE el texto del parrafo 1 del Artlculo 109 de la Carta de las Naciones

Unides, en su forma enmendada, resta como sigue:

"Artlculo 109

1. Se podra celebrar una Conferencla General de los Miembros de las
Naciones Unldas con el proposlto de revisar esta Carta, en la fecha y lugar
que se determinen por el voto de las dos terceras partes de los miembros
de la A8amblea General y por el voto de cualesquiera nueve miembros del
Consejo de Seguridad. Céda Miembro de las Naciones Unldas tendra un
voto en la Conferencla.",

POR LO TANTO, YO, U TOANT, Secretario General de las Naciones Unidas, firmo

este Protocolo en dos ejemplares originales en los ldiomas chino, espanol, francés,

inglés y ruso, de los cuales uno se depositara en los archives de la Secretarla de

laa Naciones Unidas y el otro se transmitirâ al Gobierno de los Estados Unidos de

America en su caracter de depositario de la Carta de las Naciones Unldas. Se trans-

mitiran ejemplares de este Protocolo a todos los Miembros de las Naciones Unidas.

DADO EN LA SEDE DE LAS NACIONSS UNIDAS, NUEVA YORK, el dla doce de Junlo de

mil novecientos sesenta y ocho.

Secretario General



ANEXO

AL PROTOCOLO DE ENTRADA EN VIGOR DE LA REFORMA AL ARTICULO 109 DE
LA CARTA DE LAS NACIONES UNIDAS ADOPTADA POR LA ASAMBLEA GENERAL

EN SU RESOLUCION 2101 (XX) DE 20 DE DICIEMBRE DE 1965

Lista de Miembros que han deposltado Instrumentes de

menclonada hasta el 12 de Junlo de 1968:

Mlembro

Jordanla
Malawi
Trinidad y Tabago
Malasla
Niger
Noruega
Repûbllea Dominlcana
Ecuador
Nueva Zelandla
Chlpre
Bulgaria
Congo (Repûbllea Democratlca del)
Tallandla
Guatemala
Kenia
Repûbllea Unlda de Tanzania
Islandla
Bélglca
Dahomey
Malta
China
Canada
Gambia
India
Brasll
Jamaica
Suecia
Alto Volta
Nepal
Slngapur
Bolivia
Etiopfa
Paqulstan
Tûnez
Ceilàn
Israel
Ghana
Rwanda
Irlande
Repûbllea Socialista Soviética de Blelorrusia
Union de Repûblicas Socialistes Sovlétlca»
Australia

ratlflcaclôn de la reforma

Fecha de depâslto

25 marzo
11 abrll
22 abrll
28 abrll
28 abrll
29 abrll
k mayo
5 mayo

20 mayo
31 mayo
2 Junio
9 Junlo
9 Junlo

16 Junlo
l6 Junio
20 Junlo
21 Junlo
29 Junlo
29 Junlo
30 Junlo
8 Julio
11 Julio
11 Julio
11 Julio
12 Julio
12 Julio
15 Julio
18 Julio
20 Julio
25 Julio
28 Julio
28 Julio
10 agosto
23 agosto
2k agosto
29 agosto
8 septiembre
9 septiembre
20 septiembre
21 septiembre
22 septiembre
27 septiembre

1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
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Miembro

Austria
Checoslovaqula
Albania
Reino Unido de Gran Bretafia e Irlanda del Norte
Laos
Espafia
Repûblica Soclalista Soviêtica de Ucrania
Afganlstan
Marruecos
Paises Bajos
Finlandia
Irak
Rumania
Iran
Repûblica Arabe Unida
Yugoslavia
Turqufa
Argentina
Mexico
Hungrfa
Polonia
Dinamarca
Estados Unidos de America
Birmania
Nigeria
Libia
Paraguay
Filipinas
Francia
Kuwait
Venezuela
Italia
Sir la
Luxemburgo
Costa de Marfil
Madagascar
Sierra Leona
Guyana
Sudan
Tbgo
Botswana

Numéro total de instrumentes depositados:

Numéro de Mietnbros de las Naciones Unidas al
12 de Junio de 1968:

Numéro de ratificaciones exigido por el Articulo 108
de la Carta de las Naciones Unidas para que la
reforna entre en vigor (dos terceras partes de los
Miembros de las Naciones Unidas, incluyendo a todos
los miembros permanentes del Consejo de Seguridad):

El ultimo instrumente de ratificaciôn con el que
quedé satisfecho ese requisito fue depositado el

Fecha de entrada en vigor de la reforma para todos
los Mienbros de las Naciones Unidas:

(Anexo)

Fecha de depôsito

29 septiembre
7 octubre
12 octubre
19 octubre
21 octubre
28 octubre
1? noviembre
16 noviembre
27 diciembre
5 enero

11 enero
12 enero
12 enero
13 enero
23 enero
13 marzo
l6 marzo
12 abril
18 abril
k mayo

22 mayo
31 mayo
31 mayo
8 Junlo

15 Junio
3 agosto
7 agosto
2 octubre
l8 octubre
26 octubre
9 noviembre
k diciembre
8 diciembre

12 diciembre
15 enero
23 enero
2k enero
31 enero
24 abril
Ik mayo
12 Junio

83

12k

83

12 dé Junio de

12 de junio de

1966
1966
1966
1966
1966
1966
1966
1966
1966
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1968
1968
1968
1968
1968
1968
1968

1968

1968



PROTOCOLO DE ENTRADA EN VIGOR DE LA REFORMA AL ARTICULO 109 DE LA
CARTA DE LAS NACIOKES UNIDAS, APROBADA POR LA ASAMBLEA GENERAL EN

SU RESOLUCION 2101 (XX) DE 20 DE DICIEMBRE DE 1965

CONSIDERANDO que el Artlculo 106 de la Carta de las Naclones UnIdas dispone lo

slgulente:

"Articulo 108

"Las reformas a la présente Carta entraran en vigor para todos los
Miembros de las Naclones Unldas euando hayan sido adoptadas por el vote
de las dos terceras partes de los Miembros de la Asamblea General y
ratiflcadas, de confonnidad con sus respectivos procedlmlentos constltu-
clonales, por las dos terceras partes de los Mienbros de las Naclones
Unldas, Incluyendo a todos los mienbros permanentes del Consejo de
Seguridad.",

QUE, conforme a dicho Articulo 108, la Asamblea General de las Naciones Unldas

adopta, en su résolueion 2101 (XX) de 20 de dlcieabre de 1965, la sigulente reforma

al Articulo 109 de la Carta de las Naciones Unldas:

"En el pàrrafo 1 del Articulo 109, queda sustituida la palabra
M8lete", que figura en la primera frase, por la palabra "nueve";",

QUE el requisite exlgldo por el Articulo 108 respecte de la ratiflcaclén de la

reforma arrlba mencionada qued6 satlsfecho el 12 de Junlo de 1968, segûn se lndica

en el Anexo a este Protocolo, y que tal reforma entrô en vigor en esa fecha para

todos los Miembros de las Naciones Unldas.

Y ÇUE el texto del pârrafo 1 del Articulo 109 de la Carta de las Naciones

Unldas, en su forma eranendada, reza cono slgue:

"Articulo 109

1. Se podra celebrar una Conferencia General de los Miembros de las
Naclones Unldas con el propésito de revisar esta Carta, en la fecha y lugar
que se determinen por el voto de las dos terceras partes de los mieinbros
de la Asamblea General y por el voto de cualeequiera nueve miembros del
Consejo de Seguridad. Céda Mlembro de las Naciones Unldas tendra un
voto en la Conferer.cla.",

POR LO TANTO, YO, U THANT, Secretario General de las Naciones Unidas, flrmo

este Protocolo en dos ejemplare6 originales en los idiomas chino, espaftol, francés,

Inglé3 y ruso, de los cuales uno se depositary en los archives de la Secretaria de

las Naclones Unldas y el otro se transmltirâ al Gobierno de los Estados Unidos de

America en su caréeter de deposltario de la Carta de las Naclones Unidas. Se trans-

mltlrdn ejemplares de este Protocolo a todos los Mleœbros de las Naciones Unidas.

DADO EN LA SEDE DE LAS NACIONSS UNIDAS, NUEVA YORK, el dia doce de Junio de

mil noveclentos sesenta y ocho.

Secretario General



ANEXO

AL PROTOCOLO DE ENTRADA EN VIGOR DE LA REFORMA AL ARTICULO 109
LA CARTA DE LAS NACIONES UNIDAS ADOPTADA 1

EN SU RESOLUCION 2101 (XX) DE 20 DE

DE
=0R LA ASAMBLEA GENERAL
DICIEMBRE DE I965

Lista de Miembros que han depositado instrumentas de ratificaclén de la reforma

mencionada hasta el 12 de Junio de 1968:

Miembro

Jordanla
Malawi
Trinidad y Tabago
Malasia
Niger
Noruega
Repûblica Dominlcana
Ecuador
Nuera Zelandia
Chipre
Bulgaria
Congo (Repûblica Democratica del)
Tailandia
Guatemala
Kenia
Repûblica Unida de Tanzania
Islandla
Bélglca
Dahomey
Malta
China
Canada
Gambia
India
Brasil
Jamaica
Suecla
Alto Volta
Nepal
Slngapur
Bolivia
Etiopla
Paquistan
Tûnez
Cellan
Israel
Ghana
Rwanda
Irlanda
Repûblica Socialista Sovlética de Bielorrusla
Union de Repûblicas Socialistas Soviéticas
Australia

Fecha de deposit»

25 marzo
11 abril
22 abril
28 abril
28 abril
29 abril
h mayo
5 mayo
20 mayo
31 mayo
2 Junio
9 Junio
9 Junio
le Junio
l6 Junio
20 Junio
21 Junio
29 Junio
29 Junio
30 Junio
8 Julio
11 Julio
11 Julio
11 Julio
12 Julio
12 Julio
15 Julio
18 Julio
20 Julio
25 Julio
28 Julio
28 Julio
10 agosto
23 agosto
2k agosto
29 agosto
8 septiembre
9 septiembre
20 septiembre
21 septiembre
22 septiembre
27 septleabre

1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
1966
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Miembro

Austria
Checoslovaquia
Albania
Reino Unido de Gran Bretafla e Irlanda del Norte
Laos
Espafta
Repûbllca Socialista Soviétlca de Ucrania
Afganlstan
Marruecos
Palses Bajos
Flnlandla
Irak
Rumania
Iran
Repûbllca Arabe Unida
Yugoslavia
Turqula
Argentina
Mexico
Hungrfa
Fblonia
Oinamarca
Estados Unidos de America
Birmania
Nigeria
Libia
Paraguay
Flliplna8
Francia
Kuwait
Venezuela
Italia
Sir la
Luxemburgo
Costa de Marfil
Madagascar
Sierra Leona
Guyana
Sudan
Togo
Botswana

Numéro total de instrumentes depositados:

Numéro de Mlembros de las Naciones Unidas al
12 de Junlo de 1968:

Numéro de ratlflcaclones exigldo por el Artlculo 108
de la Carta de ]as Naciones Unidas para que la
reforma entre en vigor (dos terceras partes de los
Miembros de las Naciones Unidas, lncluyendo a todos
los miembro8 permanentes del Con3ejo de Segurld&d):

El ultimo lnstrumento de ratificaclôn con el que
quedo1 satlsfecho ese requislto fue deposltado el

Fecha de entrada en vigor de la reforma para todos
los Mienbros de las Naciones Unidas:

(Anexo)

Fecha de dep6sito

29 septlembre
7 octubre
12 octubre
19 octubre
21 octubre
28 octubre
1? noviembre
16 noviembre
27 diciembre
5 enero

11 enero
12 enero
12 enero
13 enero
23 enero
13 marzo
l6 marzo
12 abrll
18 abrll
k mayo

22 mayo
31 mayo
31 mayo
8 Junlo
15 junio
3 agosto
7 agosto
2 octubre

l8 octubre
26 octubre
9 noviembre
k diciembre
8 diciembre

12 diciembre
15 enero
23 enero
2k enero
31 enero
21» abril
Ik mayo
12 Junio

83

12U

83

12 de Junio de

12 de Junlo de

1966
1966
1966
1966
1966
1966
1966
1966
1966
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1967
1968
1968
1968
1968
1968
1968
1968

1968

1968



UNITED NATIONS NATIONS UNIES

RESOLUTION 2101 (XX) ADOPTED W THE
GENERAL ASSEMBLY ON 20 DECEMBER 1965

Amendment t o A r t i c l e 109 of t h e
Charter of t h e United Nat ions

I hereby cert i fy that the

attached t ex t s are t rue copies, in

the Chinese, English, French,

Russian and Spanish languages, of

resolut ion 2101 (XX) adopted by

the General Assembly of the United

Nations on 20 December 1965.

RESOLUTION 2101 (XX) ADOPTEE PAR
L'ASSEMBLEE GENERALE LE 20 DECEMBRE 1965

Amendement à l ' A r t i c l e 109 de la
Charte des Nations Unies

Je certifie que les textes c i -

joints sont les copies conformes,

en langues anglaise, chinoise, espa-

gnole, française et russe, de la

résolution 21^1 (XX) adoptée par

l'Assemblée générale des Nations

Unies le 20 décenbre 1965.

For the Secretary-General:

Und er-Secret ary
Legal Counsel

Pour le Secrétaire général:

Le Sous-Secrétaire
Conseiller juridique

United Nations, New York
1 February 1966

Organisation des Nations Unies, New York
le 1er février 1966
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